Reserved:

CENTRAL ADMINISTRATIVE TRIBUNAL

| ALLAHABAD BENCH
tl
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? HON. MR, JUSTICE B.C, SAKSENA, V.C —

" ~ HON, MR, K. MUTHUKUMAR, MEMBER(A)
?““\H\ (1 Original aApplication No, 384 of 1994

1. Suresh Kumar,s/o Ram Lal
r/o S,C, Road, Airport
Gate, lzainagar, Bareilly.

A Pis Shri Hemraj, s/o Bulaki Ram,
- r/o village Kunwa Tanda,

Bareilly, esoe APplicants

Ver sus

1. Union of India, througsh
Secretary, Indian Council
of Agricultural Research,
New Delhi.

2, Director, Indian Veterinary
| Research Institute(IVRI),
“{a Izat Nagar, Bgareilly, ses. REspondents
{
&LUU@ WITH

(2) Oriqihal Application No, 383 of 1994

—— - —— . — ——— T———

1, Harish Chandra, aged about
27 years, s/o Pooran Llal,
r/o Railway Hospital Colony,
Izatnagar, H., Ne. 5/133,
Bareilly. | voe« Applicant

Versus

1. Union of India, through
Secretary Indian Cocuncil of
‘ Agricultural Research,
New Delhi,

2. Director, Indian Veterinary
Research Institute(IWRI), =
Izatnagar, Bareilly,

--tn; Re5p0ndeﬂt5
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Original Application No, 607 of 1994

)
Prem Singh I
S/o ayodhya Prasad, e -
r/o village Ram Nagar Paschiml
Gautiz, Post Office Rohelkhand
University, Distt, Bareilly,

suraj Pal

§/0 Ram Chandra,

r/o village Ram Nagar

Paschimi Gautia, _ ‘
Post Office Rohelkhand University,
Dist, Bareilly.

o8 0 0 Applicaﬂ‘ts

Versus

Union of India

through Secretary

Indian Council of Agricultural
Research, New Delhi,

Director,

Indian Veterinary Research Institute,

(IVRI), Izatnagar, A
BﬂrEi]-iYo cooe e Respondi_\;ﬁ

2
Oricinal Application No,506 of 1994

Daya Ram, aged about 25 years
son of Sunder lal, r/o village
Naugawa Ghatempur, post and

Teh, Bareilly, Distt. Bareilly

Ram Das, aged about 25 years,
s/o Prasadi Lal, r/o village
Ram Nagar, P.,C. University,
Dist. Bareilly

Chetram aged about 22 years,
s/o Khyall Ram, village
Kunwa Dauda post,Balipur,
Dist ° BaI‘Eilly.

Mohan Lal, aged about 24 years,

son of Khyall Ram, village Kunwa

Dauda post, Balipur, Dist, -
Bareilly,

Krishna Kumar, aged about 22 years,
s/o Kundan Lai, r/o Mhalla Ram
Nagar, Post, University Bareilly,
Diﬁ‘t. BBTEillYt

coee APPlicants

Versus

\'Q&éb' K

e o T——
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le Union of India,
through Secretery Indian Couyncil
0f Agricultural Research, New
- ? Dthlt :
-
Indian Veterinary Research Instityte
(IVRI)
Izatnagar,
Bareilly,
oeo00e ItESpPONdents
b (5) Qrigina)l Application No, 528 of 1994
Lo Bhawan Prakash,
27 years, s/o Shri Sunder Lsl
2 r/e vill, Naugawan,
Chatampur, Post Madhauli,
2e Mahendre Fal,
20 years, s/o Nand Ram,
r/o Kalara, psost, Naharpura,
Dist, Bareilly,
F 3. Ram Bharcse, 20 years,
?F S/o Netrem, r/o Ram Nagar
; Post University,
Dist, Bareilly,
LB - ) Applicants
Versus
1o Union of India,
throuch Secretary, Ministry
of Agficulture, New Delhi,
2. Director,
Indian Veterinary Research
Institute(IVHI)
Izatnagar,
Bareiliy.
%0 0 s RESPOHC!EH:I-E
(6) Oricinal Application No, 526 of Joo4
Le Shyam Singh,
aged about 2) years,
s/0 Ram Bharose Lal,
r/o village & Post Sarai Talfi,
Dist, Bareilly, eseee Applicant
Versus
1. Unlon of India,
through Secretary
Indian Council of Agricultural
Research, New Delhi, \\
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26

L.

2.

5. & BE
Direclor,
Incdien ‘Je‘termary Researdg Incstitute
(IVRI)
I?;.'magar
BaI'EllJl}. 5 2

Original Apj-lication No, 577 of 1964

Hiyrveer Singh

Son of Sri Ram Bharcsey Lzl
resident of village and post
Saral Talli, Cistrict Bareilly,

oeeo o0 Applicant

Versus

Union of India,

through Secretary

Indlan Council of Agricultural
Research, New Delhi,

Director,

Indian UELerlnaly Sesearch Institute
(IVRI1), Izatnagar,

Bar91lly.

eee.. nRespondents

Original Applicetion No., 382 of 1994

-
Salelela Respondent;t*

Daye Hem,

s/o Banshi Lal,

R/o vill, Kunvwa DCaunde,
P,C, Balipur,

Distt., Bareilly,

Dorilal,

s/o Ngthu Lal,

r/o vill, Kunvia Daunda
Post, Balipur,

Dist, Ear‘allly.

eovise “APPlicants

By advocate shri shesh Kumar,

1.

Versus

Union of Indie,

throuqh Secretary

Indiah Council of Agricultural
Research, New Delhi

o r—

'l“

"ﬂn-

\

L ) 'p5



L 1
-
| G
.

26 Director,
- Indian Veterinary Research
£ - - Institute, (IVRI), Izatnacar,
Bareilly, :

coeeo Respondents

By égvbcatesShri Rakesh Tewari
ana Shri J,N, Tewari,

(9) Oricinal Application No, 882 of 1994

s Tej Pal, son of Sri Prem
Ra%, resident of Roopapur
a vill age, P.C, Bhadsar, Distt, |
om Bar&i ]_y. q...'ApPlican't

Versus

:
3
:[:‘
i !
it
.
!
4
- 3

1, Union of Indis, through its
Secretary, Minlstry o
Agriculture, New Delhi,

‘L 2 Indian Veterinary Research
', Institute, Izatnacar, Bareilly
through its General Manager,

A 5% The Central Aviation Research
i Institute, Izatnagar, Bareilly
: through its General Man ager

-
L

~aon 3G Sponden‘ts

- %

- (1G) Oricinal Application No, 880 of 1994

il Mahesh Babu son of Ram Bharosey
: resident of villac)ge Manda, Tehsil
{ and Distt, Boreilly,

: 2. Cokaran Lal, son of Shri Kishan
| Lal, resident of village Kidauna,
y Tehsil Amla, District Bareilly,

| 3e Raja "am son of Jalim Singh,
| recident of Mohalla Bankey
; Chhawani, Distt. Bareilly,
4, Jagdish Prasad, son of Sri Fagir Chang

: resident of Chawal Mudia, Tehsil
| and Post office Bareilly,

| .\
| Qﬁéb Y o]
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Gopal Ram, son of Shri Bhawan
Ram, c/o A-869 Rajendre Nagar
P,0, Izatnagar, Distt, Bar91liy.

Nathoo Lal son of India Lal

resident of village Chawad fehsil ana

Post office, Bareilly,

Ram Kumar, son of Sri Devi Lal,
resident cf Mohalla Bagh aAhmad Ali,
istrict Bareilly,

Munish Bgbu son of Sri Bahoranlal
resicent of village Rejupur Pocst
Rejupur, Distt. Bareilly,

Kalloo son of Sri Palres resident

of village Kareli, Distt.,
Bareilly,

Dinesh son of Ram Charanlsl,

resident of Baarai, P,C. Sardar Nagar,

Tehsil Arla, Bareilly,

Ramesh Chand Pandey, son of
Mik st Behari Lal Pandey,
resident of village Dhanis,
P.C, Chathia, Tehsil Eahari,
Distt. Bareilly,

Versus

The Union of India, through
ite Secretary, Ministry of
Acriculture, New Delhi,

The Indlan Veterinary Research
Institute, lzatnagar, Bareilly
through its Ceneral Mznager

«o s+ Respondents '

Oricinal Application No, 88] of 1994

e.c. APpplicants \.

Bhagwan Das, son of Sri Ram Swaroop
resident of village Umaisia Saiepur
District Bareilly

° & & a
Versus

Unicn of India through

Secretary, Ministry of Agriculture
New De lhi, _

R

Abplicant

.-n-p?

L)

B
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l.
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Indian Veterinary Research
Institute, Izstnagar, Bareilly,
through its General Manager.

L I

. Acspondents

Original Arplication No, 879 of 1094

Prakeash Chandrea

Son of Sri Ham Das Yadav,
Class IV employee, Indian
Veterinary Res earch Institute,
lzatnagar, Bareilly,

Sanjeev Kumar, son cf Sri Braj
Nandan Lzl, resident of mohalla
ulrehlatola P,C, ailab Njgar,
District Bareil ly.

Ganga Prasac, son of Sri kanhal:zl
resident of v1llage Ram Magan,
Pacchhim Caunlia, Post uﬂlVEISlty,
Dadstt, Bareilly,

Ram Pal son of Sri Ganga Prasad,

Class-1V employee, Indian Vﬁterlnary

Research Instltute Izatnager,
Eafﬁlll}’n

Pren Shenker Mauriya, son of

Sri Ram Frasad resident of villzce
Ram Nagar Pachchimi Gauntia, P,C,
University, Distt, Bar91lly.

ceso APplicants

Versus

Unlon of India through its Secre-

tary, Mnistry of Agriculiure,
New De lhl

The Indian Veterinarv Research
Institute, Izatnagar) Bareilly
throucgh its General hmnager

e++s HRespondents

Original Application No, 495 of 1904

iahe sh, son of Dwarika Prasad

Suresh Chend, son of Ramesh

\

olele PO
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(14)

3 {3 B8
3. Dinesh Chand, son of Bhopati Ram
4, Jaswant Kumar, son of Laturilal
Se Bsbu Lal,—sen-of Chottey Lal é?
6. Raju, son of Roshan Lal EE
7 Mahesh, son of Nibbu Lal
8. Lallu Singh, son cf Malley Ram
G Rame sh Chand, son of Ram Swarup,

C/o Indian Veterinary Research
Institute, Izatnagar, District

BarEillYn
eoes APPplicanta_

By advccates Sri K,C, Singh

and Sri Dhananjay Singh

Versus
le The Union of India, through its \
Secretary Acriculture Ninistry V-
Of India, s
2. The Indian Veterinary Research Institute,
Izatnacar, Barellly through its Gengral
L’ianélgern
3. Office r-in~.charge, Indian Veterinary
Rese arch Inaultute Izatnager,
Bareilly.,

oo 0 @ R"-"Smnden'tﬂ

By Adwocates Sri Rakesh Tewari

and Sri J,N, Tewari,

Original Application No. 1612 of 1003

i Om Frakash, son of Shri Lalji
Prasad, r/o village~Nevada,
Imamabad Post-Cryoladiya,
dlstrlct Bareilly,

oe¢ 0o Applicant
Versus

1. Union of India through
Secretary Indian Coun01l of
ricultural Research, Ministry
of Agriculture, Government of
India, Krishi Dhahan New Delhi,
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(18)

le

20

3o

1.

3.

(16)

1.

2.

3.

L L]
..
D
o

Director, Indian Veterinary
Reseerch Institute, Izatnagar,
Bareilly.

®eo 9o Relmncﬁn‘ts

Oricingl ﬂgplication_No.:}584“6f 1923

Shri Ramesh Chandra Maurya, s/o
Netram, r/o village Choti Viher
Post- izatnagar, District Bareiily.

Yusuf Khan, s/o Shri Munshi Rbhan
R/o village Gaunlia Deda-peer, Post
Haiderpur, District Bareilly,

shri Chatrapal, s/o Netram, R/o
village Chotl Vihar Post-Dedapeer
District Bareilly,

Mustar Khan, sﬁo Mahboch Khan
R/o village Kohani, Post Kesarpur,
District Bareilly.

esee APplicants

versus

Unilon of India through Secretary,
Indian Council cf Agricultural
Fesearch, Ministry of Agriculture
Govermment of India, Krishi Bhawan,
NEW De lhio

Director, Incian Vetesrinary Research
Institute Izatnagar, Bareilly,

es oo REspondents

Origikpl Application No, 883 of 1664

Virendra Kumar lMaurya, son of
Sri Kesari Lal, resicent of
village Bihar Khurd, P.O,
Izatnagar, District Bareilly

Lalta Prasad, son of Sri Durca
Prasad, r/o village & P,0,
Sanekpur, District Bareilly,

Medan Lal, son of Sri Mewa Lal,

resident of villege Budha, P.O,
Bilwa, District Bareilly,

TR ijlicantﬁ

versus

Qe (<RI

e .L_......
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(17)
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1.

2

(18)

1.

1.

2e
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Union of India, throuch the
Secretary, Indian Council of :
Agricultural Research, New Delhi, \i

The Director, ' e -
Indian Veterinary Research
Institute, Izatnagar, Bareilly(U.P.)

voss RESPONdents
Opriginal Application No, 728 of 1994

Krishan Pal, son of Govina Ram

working as casual worker in

Indian Veterinary Research Institute
Izatnagar, Bereilly, r/o Chhoti

Blhar Khurd Post Izetnagar,

Bareilly, ceee Applicant

sy

Versus

Unlon of India through the
Secretary 1.C,A.R Kricshi
Bhawan, New Delhi,

Director,
Indian Veterinary Research ™
Institute, lzatnagar, BRareilly \;f

soo. REspondents

Criginal application No, 725 of 19¢4

Khemchand, s/o sri Netram

working as casual labour in I,V.R.I
1zatnagar Bareilly, r/o village
Chhoti Bihar lost izatnagar, Bareilly

ee:o Applicant

Versus -

Unlon of India through
Secretary, Indian Council of
Agriculturel Re search
Krishi Bhawan, New Deihi,

Director,
Indlan Veterinary Research
Institute, Izatnagar, Bareilly,

A

oes o Re‘spondf-l'n‘ts

'il,,:'b esspll
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Original Applicetion No., 885 of 1094

Mocl Chand, s/o Durca Prasad
r/o village Bihar Khurd, P,C,

Izatnagar, District Bereilly,
working as casual labour in
I1.V.R.1, Izatnagar.

0o o Applic:an‘t
Versus
le Unicn of Inala through the
Secretary, Indian Council of
Acricultural Research, New
Delhi,
2. Director
Indien Vetcrinary Reseerch
Institute, lzatnacor, Bareilly,
6o e o REEWHdEHtE

Original Applicetion No, 885 of 1904

1o Raja Ram, s/o Lalji(Jatav SC)
rn/o village Newada Imamabad P,U,
Kaladia, district Bareilly,

2 Jagdish Chandra, s/o Lochan Lsl
(Jetav sC), r/¢ village Jaferpur
P,C, Bhajipur, District Bareilly,

8% dgan Lal, s/o Chheds Lal(Jatav SC)
R/o village Milak Alinagar P,O,
Maujipur, district Bareilly,
4, serwer Khan, s/o Akbar Khan
R/o Tarai Gavtia P,0, Faridpur
Cistrict Bareilly,
vs00o Applicants

By aAdvocate Sri M,A, Siddiqui

Versus

% The Union of India theough the
secretsry, Indian ‘ouncil of Agri-
cultural Researchy, New Delhi,

2% The Director
Indian Veterilnary Research Institute
l1zatnagar, Bereilly,

" LB B RE Spondents

By Advocates Sri Rakesh Tewari

\ e op12

and Sri J,N, Tewari,
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3.
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1.

1.
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Oricinsl Application No, 717 of 1994

nam Autar Maurya, s/o Pyare Lal

r/o viliaQELManehara,.post office
Bhojipur, Distt, Barellly,

Versus

Union of Indis throuch

Director General Indian Council
of Agricultural Research, brishi
Bhawan, New Delhi,

Director, Indian Veterinary
Rese arch Institute, Izatnagar,
Eareilly,

Prebhari Farm Adhikari, Indian
Veterinary Research Institute
izetnagar, Bareilly,

s00s HESpondents

Original Arplication No, 8SC of 1004

Hori Lsl, s/o Puran Lal r/c
Gokulpur, poct office Sahoda
Tehsil Neerganj, District
Bareilly,

. Versus

Union of India through Director
Gereral, Indian Council of
Agricultural Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary Research
Institute, Izatnagar, District
Bareilly,

Prabhari Adhikeri(Farm), Indian
Veterinary Research Institute
Izatnagar, SBareilly,

sos0 Respongent

Original aApplication No, 707 of 1694

Mool Chand, s/o Nathoo L3l
r/o Jatarpur, Teohsil Sadar
District Bareilly, .

Union of India through Director,
General, Indian Counecil of

Agricultural Research, Krishi
Bhawan, New Delhi,

N QKSL

eoes APplicant

eeee APplicant

;?‘
S

e & o u@plicmt
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24 Director Indian Veterinary Research
Institute, Izatnagar, Bareilly,

3, Prabhari Farm Adhikari, Indian
" Veterinary Research Institute
Izatnagar, Bareilly, |

*e 00 Respondﬂ’n is

(24) Oricinal Application No, 467 of joc4

1. Chet Ram, s/0 Sri Summeri,
r /o village Doswal, post
Cffice Sethal, District
Bareilly,

2. Harl Shanker s/o Shri Sheo Lal _
r/o village Umarsiays, post Umarsiaya
District Bareilly,

9o A}'}Plic antS
Versus

1% Union of India through
Director General Indian
Council of Agricultural
Research, Krishi Bhawan,
New Delhi,

2. Director, Indian Véterinary
Research Institute, Izatnagar
Bareilly,

3% Prabhari Farm adhikari, Ingian

Veterinery Research Institute
i1zatnagar, Bareilly,

eeses Respondents
(25) Qriginal application No.908 of 1994

Rem Bhajan, son of Shri Budh
Sen, r/o Vll}age Khalilpur,
C.B. Ganj, District barei lly

By advocate shri P.K, Kashyap eeees APplicant
Versus
1. Union of India through Agrigu-

lture Secretery, Ministry of

Agriculture, Government of
India Krishl Bhawan, New Lelhi,

\

. Vs T
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[ 2]

20 The Director,
Indien Veterinary Research Institule

(I.V.R.1), Izatnagar, Bareilly (U,P,)
243122,

3. shri K,C, Srivastava
Technical Officer,
Engineering Section,

Indian Veterinary Research
Instituteil.v.a.l) lzatnegar,
Bareilly (U,F.) 243122,

4, Incharge Instrumentation
Section, Indian Veterinary Research

Institute(l.vﬁﬁ,l), izatnagar, Bareilly
(U.P, )243122,

ecoe RPspondents
By advocates sri Rakesh Tewari .

-.' 2

gnd Sri JeN, Tewari,

(26) Origcinal Application No,595 of 1994

le Virendra Pal, son of Sri Hukam
r/o village Chhoti Bihar post
Otfice Izatnagar, Bareilly.

2. Dayal Singh Bisth, son of
Srl Harak Singh, resident o=
Shastri Nagar, House No, 20-a
Post Izatnagar, Bareilly,

ceee Applicants

Versus

Lo Unilon of India,
Indian Council o
New Delhi,

through Secretary f
f Research apgriculture

""1-.,_,‘”_

2% The Director, Indian Veterinary

Research Ins itution, Izatnagar
Bareilly,

3. The Farm Manager/Line Stock Mana er

Indian Veterinary Research Institute
1zatnagar, Bareilly,

\ e+o+ Respondents

Q.
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Oricinal Aepliuatiqp No, 62 of jc94

Lala Ram, ag:d about 22 v .ars

Son of Letz Shri Dambar lal * ‘
r/o villag. Agrash, Post office -
Agrach, District Bareilly,

o8 0 @ N?Plicmt

Versus

Undon of India, throuch
Secretary, Indian Council of
Research Agriculture Research
NE"&' De lhit

The Directecr

Incicn Veterinary Research
Institution, Izatnagar,

U.F, Bareilly,
The Farm NManager (Hor ticulture )
Farm Section, Indian Vete rinary

Research Institute, Izatnagar
Bareilly,

s 0co RESPOthn'tS

Original Application No, 37¢ of 1994

Pattu Lal son of Megh Nath
Uman son of Maghan Lal
Omkar son of Chhotey Lal

All residents of village Paharganj,
Post Bihar Kalan, Izatnagar,

Barei lly °
L I Applicants

Versus

Union of Indie, through
Secretary, (Indian Council of
Agricultural Research,

New De lhi,

The Indian Veterinary Research
Institute, Izatnagar, Bareilly

3
Vo S




s SEo TR ]ICRNN < 1>

3% The Farm Manager(Farm Sccticn)
ingian Veterinary Research |
Institute, Izatnagar, Bareilly, |

s _;&

oss o Responoenits

(26) Cricinal plicetion No,%45 of ¢G4
vr-cinal Ap AR LS
1le; Hari N_nden son of Shri E.dri

Lal, resident of village Geutic
Ram Nagar, District Bareilly,

2 Sita dam, son of N%rain Des,
r/o village Wakar Nagar,
Sundaérési Post Collectorceny,

3. Suraj Pal son of ‘Shri Lakhi
recident of village Wakar
Nagar Sunoarasi, Fost Collector
Ganj, Bareilly,

4, Jamuna Frasad son of Shri Jwala
Prasad, reeident of village/Post
office Baron, District Bareilly,

')
J

S Rajendra Pal son of Shri Hira
Lal resident of village Dharupur
Post office Mohanpur Thirie
District Bareilly

6, Dhan Pal son of Shri Ram Chandra
resident of village Pgharganj
Post office Bihar Kala, Ereilly,

®eo e A,Pplican TS

Versus .
1. Union of India, through Secretary
Indian Council of agriculture
Research New De lhi, .
o The Director
Indian Veteringasry Research Institution :
Izatnagar, Bareilly |
3e The Farm Manager/Live Stock Manager Q
Indian Veterinary Research Insti- |
tution, Izatnagar, Bareilly, i
\ seee Re Sponden is 1
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By aAdvocate Shri I,M, Kushv:aha

" Lal i ——

L 30
-y
—
~J
-y
-n

Orlainsl Application No, 119 of 1504

Pratap Singh son of Sri Pooran

i —— — - -
. " = .
- e

Inderjeet son of Sri Jamunsz

Fratap Singh son of Shri Ram
Prasad,

all applicants are resident of

village Ram Nagar West Gautia i;
Post Office University Bgreilly i

District Bareilly,

eooe Abplicants
Versus
Union of India through |
secretaery, Indian Couancil of !'
Research Agriculture Research
New Delhi,
The Diresctor

Indian Veterinary Research Insti-
tution, Izatnagar 48, Bareilly,

Indian Veterinary Rese arch

The Farm Mancger(Farm Section) | ,
1
Institute, |

Izatnagar, 48 Bgreilly,

eeees HE spondents 'E

Originsl applicstion No.64 of 1994

Jagan Lal son of Shri Ram
Prasad, resident of village
Dhanuwa, Post Uffice Chathiya
District Bareilly, at present
C/o Daya Ram, village Raipur
Cbagdbuiy, Fost office Izatnagar
i
Disirlict Bareilly, u,P, eeeo Applicant

1.

20

Versus

Union of India through Secre tary
Indian Council of Research
Agriculture Research New Delhi

The_Director,
Indian Veterinary Research

Institute, Izatnagar, U,P,
Bareilly, \\
%CS}V' L I PlB
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By Advocates Shri Rakesh Teward

ST 5 BNl

The Farp Ngnacer (Horticulture)
Farm Section, Indian Veterinary
Research Institute, Izatnager

U.P. Bareilly, =

-

R Hggponde;ks

gnd Shri J,N, Tewari,

le

2,

3.

(32)

1.

24

Research Institute,

Original Application No, ]B1O of 1992

Tata Rem son of Sri Bala Ram
resident of village and Post
Of fice Tehiya, Bareilly,

ceee APplicant)
Versus .

Union of Indie,
Ministry of agriculture,
through Secretary, New Delhi

The Director,

Indian Veterinary Research
Institute, Izatnagar,
Bareilly-

Sri A.K. Singh,

Assistant Administrative Officer,
Indian Veterinary Research
Institute, Izstnagar, Bareilly,

esee Raspondents
Original Application No, 1812 of 1¢G2

Vijeipal son of Shri Ram Lzl
Care of Shri Harshpal Singh
resident cf House No, 24 3,
Avas Vikas Rajendra Nager,
Bareilly,

os s APPlicant
Versus

Union of Indie,
Ministry of Agriculture
through Secre tary, New De 1hi

The Director
Indian Veterinary Research Insti-
tute, Izatnagar, Bareilly,

Assistant Administrative
Of ficer, Indian Veterinary

\Qgc“v .. +p19
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lzatnagar, Bgareilly

o o8 0 Re Sponden ts

Oriqinal application No, ©27 of 19G4

By

— Hari Om -Lodhli s/o Shri Tikka
Ram, recsident of village

W akarnaga‘f* Sundarasi, Post
Office C.B.Ganj, Dlatrlct

Bareilly, eoso Applicant

Advocate Shri K,4A, Mmsari

1.

2e

3.

4,

Versus

Union of India through Secretary
Aji'lcultural Ministry, Government
of India, Krishi Bhawan, New Dclhi,

The Director

Central Avian Research Institute
IVRR) Campus, Izatnager, F.O.
zatnagar, pistrict Bar91llyn

The Admlnlstratlva Officer
Central Avian Research Institute
(IVRI) Campus, 1zatnager, P.C,
Izatnzgar, District Bareilly,

The Officer- in-charge

Enclnoerlnr anc¢ Me 1ntenance Section

Central.fmlan Research Institute

IVRI Cempus, Izatnagar P,C, Izatnagar

District Bareilly,

s o8 0 Respc}ﬂdents

By sdvocate Shri Rgkesh Tewari

and Shri J,N, Tewari,

OR DER (Reserved)

JUSTICE B,C. SAKSENA

esual labourers of the Indian Veterinery Research InStltUuE:

(for short I,v.R.I.), Izat Nagar, Bareilly,

This bunch of cases have been filad by the

The claim of

T —
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the applicant is that they have worked in the I,V.R.1l.
over a long spell cf years, thouch for intermittent

|

i |
periods end not continuously, They claim that they are ’i

|

entitled to regularisation and also tc be pggﬁ,wages“Y* ; r[
‘ pais

equal L0 the emoluments which are paid to the regular
employee of the I.V.i.l. cince they sllege that they are ?ﬁ
discharging similar nature of duties angd responsibilities

és the reguler staff working on identical posts,

21 Ve.A. NO. 384/94 is being treiated ac the
leading case and since all the U.As breadly involve the l
same questions of {acts and law, they are being dispoged |
©f by & common judgment, The comron juogment will cover
all the U.As,

3. vie do not propose tc indicate the facts of

each U,A but propose to deal with the yuestions of law, -

el

arising kroadly in all the cases, Lf

At we have heard the learned couns21s for

the parties,

[

Se The applicanis claim that they have bzen

engaged on daily wages and have been civen work from

time to time but no eppointment letter was issued in
support of ithe working days of each of the applican?.
They alleged that certificates have been issued and jthey
were produced at the time of hearing if ihe Tribunal
would require,

6. The applicants based their claim for
regulsrisation on a circular letter incorporating the
provisions of 2 Office Memorandams issued by the h&nistry
of Home Affairs dat@€d 2.12.66 read with Office Memorandum

dated 9.8,61, copy of this hos been flled as Annexure. -1

to the leading O.A. This circular letter interalia
Qe ol

L]
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provides that casual labourers in Class IV posts borne

on the regular Establishment which sre required to be

filled by direct recruitment’will be made subject to certein
conditions enumerated therein. The conditions interalie, -
are that no casual labourer not registered with the Employ-
meni Exchange should be appointed to posts borne on the
reguler esteblishment, the cgsual labourers appeointed
throuch Employment Exchange and possessing experience g

mialmum Oi Z years sorvice as cgsual labourers in the

office/establishment to which they are sc appointed will |
be eligible for appointment <o posts on the regular establi-u{?
shment in that office/establishment without any further |
rdference to ths Employment Exchange. It was also provided
that the casucl labourer who has put in atleast 24C days of
service as casual labouecer (including broken periocd of
service ) during easch of tha 2 years of service will be
entitled to the benefit of clagses (b) and (c) of the said
U.M. For the purposes of absorption in régular establishe aé
ments, Casucl labourers‘it vas di;ectedishould be allowed
10 deduct from their actual ége f pariod spent by them as !;
casusl lsbourers and if after deducting this period, they
are within the maximum agé limit they should ke considerad ]
€ligible in respect of maximum agé. It was also provided

that the broken period of service which may be taken into

e T —

account for the purposes of age relaxaticn for appointment

in reguler establishment should not be more than cix months

o § - s e

at one stretch of such service,

7 The applicants also sdllegea that lhey are

discharging similar nature of dutles by the regular employee .

\
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S In the counter affidavit, the details with

regard to number of workinc days of each of the applicants

in the concerned O.As have been shown throuch o chert, The

years. The stand of the I'eéspondente is that for Furposes |

©f regulsrisation of ihe €asual labourers and which sre ?E?ﬁ
| . ey
being implementegq dIre contained in Office M morandum f

dated 13, 10,83 issued by the Ministry of Home Affeirs,

Depaertment cf Fersonnel znd Administrative Heforms

61lso a circular dated 29,3.84 issyed by the Indian.Qﬁqncil

0f Agricultural Research, COpy of the samz hgs been anne-

xed as Ca~] and CA=2 to the counter affidavit in the

leading cgase,

Se The responcents have also énnéxed copy of
; Y
Circular lette; dated 19,9,90 i1ssued by the Indian Cb%;c1l

of Agricultural Research, Through the saig circular it
Ncs been indicsted that since all the Institytes undar

which have large farms,—area, Cacual labourers are T€Quired
to be employad during season to do work ¢f seasonea] nature,

being requi;eqd it Was stressed +thoat objective norms with

regard to the Strength of 1lasboyr PEI acre during crop

S€ason be developed, I

o« These dire.
ctlons were given by the Finance division of the Incian

Council of Agricultural Research, The respondents in thegp

counter have indicsted that the applicants and similarly

other casuyal labourers were €Nngagea from time to time to

do casual natyre Of duties, the Casuel labourers ape thus

€ngaged for specific work in specific Peériod from time to

time and as snd vhen the Specific work for which th

\Qaf_;'l’ e+ . P23
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engaged lic over itheir services automstically come to an

end, The respondents have also denieg that the applicants
Or other seasonal casual labourers discharge the same nature

of work and IESpOhSlblllules as are discharged by permancnt

staffo It is alleged that the nature 0f work and duties

of the two categories is different angd therefore, the claim

for 'Equal pay for Equal work' iec unfounded and untenable.

It has been indicsted that none of the applicants are

wWOrking against any permanent post nor thecre are vacancies
and the spplicants have also no“ qualified for regularisa-

;
tion in the light cf the provis.ons cf the Office Memcrandurnp!

snd circular letter Anne xure CA-]1 and CA=2,

1C. In the rejoinder affidavit virtually the
cverments made in the J,A have been reiterated. On behalf
Of the applicants it was urged that since they have worked
forﬁfgfii intermittent period over = number of yeers, they
¢re entitled to be considered for regulerisation, The

vatious Office iemorandams of the Ministry of Home Affairs

filed as Annexure 1 to the U.A provides that casual labcyrers

who have put in atleast 24¢C days of service gss casual

labourers(includinc broken pericd of se rvice )during e ach

Ot the 2 years of service would beoggtt cled to the benefit
L

°f clauses(b) and (c) of the sa1q€3590randumo Cl.(b; &(c)

Frovices that casyal labourers appointed through Employment

Exchange and possessing experience cf 2 Y& ars service as

Casual labourers in the office/establishment to which they

aré so appointad will he eligible for
On the regular e'stablishment in that Cffice/establishment

without any further reference to the Employment Exchange ,

In the facts of the present case, none of the dpplicants

qualify

eppointment to posts
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Uffice /esteblishments ¢f the respondentc,

sUke The respondents in their counter af ficlavit

have referred t¢ Annexure CA 1 andg cm.@ﬁ& 'Ehere-—.‘rs-E—Pﬁ, tight
: |

distinction in the provisions contalned in the aforescid

two orders viz the circuler letters of earlier date fileg
cs Annexure 1 to the C.,A. The difference lies in the fact

thet by the former circulcrs 24C ceys continuous service

in 2 consecutive yeers is prcvided whereas, though 24C
deys of service 1s provided including broken perioca of
service but the 2 years period is to be computed an;ﬁqding

to the seid circuler from the date of their regisiration

in the~Employment Exchange. The agplicants de not quelify
. i

for being considered for regulcrisation under the provisions!
1

of Annexure CAl and CA2 that since none of them heave i 8
: |

in 24C days of ccntinuous service in 2 consecutive yé\;é. |

12, il was next urged on behalf of the epplicant

- g

thet the respondents have manouvered and have not pexrmitted i-!
eany of the applicants to complete 24C days of continuous
service in 2 consecutive years, This alleged action of the
respondents is stated to be arbitrary and capricious.

13, A similar zh?ontentian was consideted by a
Bench of which I was a Mmber., By the said decisiéﬁrihich
~#as rendered on 1£,12,94, 52 O.As grouped together have
been decided by a common judgment. The leading C.A was
C.A. 1336 of 1993 'Munna Lel and Ors Vs. Union of Indis &
Urs, Wwe had held in the said decision that on the meterisl
on record we are in no pmosition tc¢ adjudicate the plea of
arbitrariness and discrimination, The same situation

obtains in these O.As alsc, The nature cf the appointment

¢f the applicants coes to show that it is as . seasonal

\
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Casual labourers, their engacement Was On seasonal basis
to cope up with the extra work load which arises for
intermittent pejriog and as soon as the work f£or—the yeriog |
which they are €Ngaged over,their services come +¢ an end
aufomatically. The Tespondents haye stated that keeping

in view the work load and the exigencies they have taken
tare 1o ensure thgat €ngagement is made sng work is

Provided ass far gas Possible to the €ceésual labourers ¢n

14, At the Rer the legrned Counsel for the
Tespondents catagwrically stated bafore ys that thEIEESpo- 1;
ndents are not €Ngaging any fresh hands as Casual laboyrers
end has resclyeg net to €ngage any fresh henﬁs tili after

régulsrisation of all the casyal labourers who have worked

Instityte til] date,

L3 In oyr decision in C.A 1336/93 4 was alsc
.%ﬁﬁ_
by casual labourers of the s e and C.A.R.I, we have

held that ordinarily in céses of eppointments on daily

noted:
(1) 1988 s.C °17'U.P, Income T X Deptt
Contingent paig staff Welfare Associg
tion Vs, Union Of India ang Ors
i%gk’ ¢esep26
— - T = - RS
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(ii) 1¢¢3 S.C 188'Union of India and Ors Vs,
Basant Lzl and Ors.

- (1ii) 1961 S.C 1117 The Scheduled Caste and i‘d‘eak;j' £

N .
Sectlion Welfare Associ-tion and another Vs, : }

i B
L

Stete of Karnataka.
(iv) 1990(2) U.P.L.B.E.C 1174 and also at pagel347. !

157 By €¥he first decision'U,F. Income Tax Department 3

(Supra), a writ petition under Art. 32 of the Constitution

e e L

wgs decided., By the said decision the Supreme Court direct- l
ji

ed the responcents to prepare a scheme on rational bat'V«for

absorbing such employees who have been working continuously

|

for more than one year.

i
18, In the second decision in Union of India and Ors ‘
Vs, Ezsant Lal(Supra), it was held that there was no matd%ial f

[
to indicete that the respondents therein were employed on
project work. It was provided that on completing 12C days

they are entitled to get salary' as t@mporarf employees,

"r:‘}“-‘!-"ﬂ‘-r‘-r""- -

That decision was based on the provisions laid down in

Chapter XXIII1 of the Indien (tailways Establishment Manual.

e Rk il

No analoguus provision has besen pointed out to govern the |

conditions of service of the applicants in the C.As under i1

w " - L) - -ﬂh
decision, The saiao decision, thereforey cannct be used [

to any advantage by the spplicants.

16, The lastjgggisions were cired to support the
submission that the respondents being instrumentalities

0f the state,their action should be informed by reason end
resdrt 1o 'hire &and fire 'policy would be arbitrsry. We do
not think it necessary to analyse the various decisions

cited on behalf of the applicantis,

\
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2C. On the guestion of regulatisation as is

known,  the Hon'ble Supreme Court has in the earliest
éecisi;ns had taken the view that the casual daily employses|
sre entitled to be regularised after having put in six
months ef scrvice, In some later decisicns the service of
one yeer was considered necessary for being regulerised.

In some cther subsequeni cecisions instecad ot directing
regularisation the authorities were required to draw up a
scheme for regularisation, The Hon'ble Supreme Court in
some later decisions took the view, the 3 years service
ignoring artificial break for short periods in the circum-
stances of those cases was held sufficient for regularisati-
on and provided that the regulsrisation be made in phases

in accordance with the length cof s@rvice.

21 The Hon 'ble Supreme Court in some other

cases finding that the claim for equal wages &t par with thef
regular employees and for regulerisation involved disputed
question of fect and needed investigation remitted the
maiter to some nominated ccurt or Tribunel or expert body to
examine the contentions reised in the petition bafore it as
also the stand taken by the respondents on all issues after
providing full opportunity to the parties of hearing incluy-
ding leading of evidence oral and documentary required state |
Tribunal or body to make & report to the Reglstrar of the
Hon'ble Supreme Court within a time frame®, After the
receipt ;f such a report the Supreme Court considered the
recomuendation and passed necessary orderw, In this regerd,
reference may be made to the case of 'Bhafnati Prasad Vs,

Delhi State Mineral Development Corporationt,

\
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22 Som» oth'r decisions on the question of

regulorisation deserve to be noted; since they are the

>

recent and subsequent cdecisions. In the case of 'D€‘T”

Deve lopmenti Horticultural Employees Union Vs. Delhi Admini-
stration Delhi and Ors, reported in A.I.R 1992 §.C-79, a two
Judge Bench was pl%ﬁ%d to make certain relevant observation.
1t was observed in the said judgment:i-
" this country hes so far not found

it feasible tc incorporate the right

to livelihood as a Fundamental right

:n the Constitution, This 1is beceuse

the country has so far not attained the

capacity to guarantee 1it, and not because
it considers it eny ihe 1less Fundamentgé
to life, Advisedly, therefore, it hg:?' .
been placed in the Chapter of Directive
Principles, Art. 41 of which enjoins
upon the State to make effective provision |
for securing the same within the limit of
its economic cag.city and develcpment.
Thus even while giving direction to the
State to ensure the right to work-tﬁ&_

Consiitution makers thought it prudent

not to do so without qualifying it.*

23. The other relevant ohservation in the said
judgment is " for regularisation thers must be regulsr
and permanent post or it must be established

that although the work is of a regular or

\\ ¢
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permanent nature, ths device of appointing and

keeping the workers on ad hoc or temporary posts
nas been resorted to, to deny them the legitimate
.end legible benefit of peérmanent employee,

In the
same jucgment, the Hor '

le Supreme Court was pleased
to note an equally

injuricus effect of indiscriminate
regularfsation it hss been noted

: ($@Q%§iny 0 the agencies have stopped
ertaking casual or temporary works
thoucgh they

un

are urgent and esseq}ial

2en
for fear that if those who haue/enplcyed
On such works are required to be continyed

for24vu or more days have to be absor

bed as
reguler employees a1+

hough the works are
iime bcung and there is no need of the

workmen beyond the Completion oi the work

undertaken, The public intergst sre thas
jeoparadised on both_counts,

The other decision which needs to pe

noted
is the decision in the case of s+

Pl~ra Singh ang Lrs,

in peragraph 235

2te of Haryana and (rs vys,-
A.1.R 1992 s,C 2130, In the said case

the Supreme Coyrt made the {ollowing
Observation ;-

while giving ény direction for re gula-

risetion of ag hoc, temporary,

'daily—magers |
elc the court myst act with gdue care and .f
caution, It must first ascertain the 1
rele |

vent facts and must be Cognizant of

| |
the several situations ang eventualities
that

may arlse on account of such dire-
ctions,

A practical and pragmatic view

o+ P30
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has to be taken inasmuch as every such direction

not only tells upbn the public exchequer, but

‘«L_,
nlSO hes the effect of lncrea51ng the cadre -

strength of a partlcular service, class or
category,"
25% - In the said cese it was held that the
High court has acted rather hastély fn directing wholesome
regularisation of all such persons who have put in one
year's service and that too unconditional, 1In Laragraph
1C of the said decision, it was observed:-
" Ordinerily speaking, the creation and
abolition of & post is o prerogative of
the executive, It is the executive again
thet lays down the conditions of service

»

r

. 4

subject ofcourse to a law made by the

appropriate legislature. This power to
prescribe the conditions of service can
ke exercised either by making the rules
under the provisc to Art, 3C9 of the Consti-

tution or(in the absence of such rules ) by

1ssuing rules/instructions and exercise of

its executive powers, The court comes into
picture only to ensure observance of Funda;ntal
right, statutory provisions, rules and other
instructions if any, governing the conditions

of service,"

265 Another decision of the Hon 'ble Supreme

Court which needs to be noted is 3 declsion by a three
Judge Bench in the State of Punjsb and another Vs,

suréndra Kumar and others reported in 1991 iv S.B.,L.T(L)

163, The entire judgment of the High court reads thus s=-

\ ngb ¢+ p3l
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" on the facts ang circumstances of the

cése, we are of the opinion thst the just

end fair order shoulg be that the petitioners.

who have been appointed part-time basis should

be continued until the government makes reguley

dppoiniments on the recommendetions ¢f the

Fublic Secrvice Commission, Meanwhile, the

petitioners will get their salary for the

period of vocation.w
27 4 perusal of the saig decision/that
it was urged by fhe learned counseél for the respondents
therein that the Order of the High court can he sustained
°n the basis that the Supreme Court has issued directions
for ebsorption of the temporary or ad hoc Covt, servants
On permanent basis in Séveral cases, It was érgued before
the Supreme Court chat if this could pe done by the Supreme
Court withouyt assigning any ~<ason, it shouyld pe Opé€ ned
0 the High court as wel] to allow the vrit petition in
cimilsr terms, The Supreme Coyrt éxpressed its inability
1o agree, It thereafter Proceeded to point oyt +he distinct—
ion between the jurisdiction of the High Court and ihe
distinction between the pPowSr conferred on the Supreme
Court under Article 142, I was helg that Art, 142
empoviers the Supreme court to make such orders as may be

necessary;

"for doing complete justice in ény case
OI matter pending before it." which
authority the High court does not enjoy,

It was Observed that :-

\ e+ .p32
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" the jurisdiction of the High court while

dealing with a writ petition, is circum- -

scribed by tﬁé limitation ciscussed and - ‘
declared by the judicial decisions ang it

caennot transgress the limits on the basis

@f whims or subjective sense of Justice

varying from Judge to Judge,®

28, In Sendeep Kumar VS, Stzte of U.P., reported
in 1$92 §,C 713, the Sypreme Court held:-

" -From the facts placed befora uS, 1t appears
that the scheme under which the petitione re
are working is of g Very specific natue,
?here is no permanent need for the work ang o
since it is & PIoject for g particular purpceegj"
it wil! not pe pOssible to direct that the

petitioners may be regularised in service,"

29, The Supreme court again reiterated its
atorementioned viey in 'Kernataka State Private Collece
Stop Gap lecturers reported in J,T, 1992(1 ) s.¢c 3735,

SUs As noted hereinabove, one 0f the Fleas raiseg
on behalf of the applicants wgas that thz respondent;ﬁﬁéve
Not permitted the applicants to Complete the eligibility
leid down in ANnexure CAL and CA2, The Supreme Coyrt in

'Piara Singh's Case (Supra) has made d very relevant
Observation ;.

" This Is not 4 case, we must reiterate, whare

the Govt, hgas failed to tigake any step for
régularisation of their ad hoc eémployees

working over the yeers. Every few years they

have been issuing Oorders providing for




Prescribed in the saidg orders can be said to
be either unre asonable, arbitrary or discrie
minatory, The court cennot obviously he lp

those who cannot get regularised ynder these

Orders for their failure to satisfy the

condition prescribed therein, Issuing gemeral

decleration of indulgence is no part of our

jurisdiction, In case 01 such persons, we can

,ﬂ‘-m.,_l'

€as€s where persons have been continuing over
@ long number of years, and werc eligible and
qualified on their date of ad hoc appoihtment

and further whose record of service ls sidtisfa-

ctory,"

31, .In the light of the discussion hareinsbove,
j = since we do not find that the Provisions contained in

Annexuie CA 1 and CA2 €an be said to be either unreasonable,

arbitrary or discriminaﬁcry, the provisions of the said

anneéxures must be allowed to govern the question of regula-

risation of the Casual laboﬁrers of the Insgitutes in

question including the dpplicants in these O.As,

32, A recent decision cited by the learned

counsel for the respondents may also be noted, The said

decision is by the Apex court in 'Madhyamik Shiksha Parishag

VSe Anil Kumar, Ireported in 1994 L,I.C 1197, A psrusal of
. .p34
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the decision shows that the respondents thereto ha;'ﬁfin

- g—
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engaged In the year 1986 by the appellant £or the work of
preparing certificstes to be issued to the successful
cendicates ct the examination conducted by it, The 125po-
ndenls werc being paid bastly st the rate of Rs,20/- for
LU0 cerrificates. There was a backlog of certificates

10 be cleared and the respondznts were enceged to clear
that backlog on payment of ad-quantum, The backlog heking
been cleared, the services of the respondenis were nét
Gﬂntinugd, the respondents filed a writ petition and the
High court was pursuaded ihe view that the respondents were
cssual workmen who had completed 24C days of work and for
Other reascns held that discontinucnce of their servi/
wes not legal and they were entitled to reinstatemeq%w'-The
Apex court held that the completion of 840 oays of work dces
not under the Industrial Dispumfe Act import the right to
regularisation, * merely imposes certain oblication ugon
the employer st the time of terminastion of scrvice, It
further held that it is not éppropr-cte to import and gpply
that snology in an extended or enlerged form. In the said
Case the Apex cowrt alsc held that since there wasqaé
sanctioned post in existence to which the respondents could
be said to have b:en appointed, the order for their -einstate
ment could not be upheld, It was also held that the
assignment wss an ad hoc one which gnticipatedly spent
1tself out and therefore, it was difficult to envisege for
them the status of workmen on the anolecgy of the provisions
of the Industrial Lisputes act importing the incidents of

completion of 24C days work.,
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335 Reference to the aboye decision is relevant
and meets the plea taken on behalf of the respondents that
On completion of 24¢ days the applicants are entitled to

3

?3 / regularisatien, The respondents have very clearly indicated

that the applicants were €ngaged as seasonal casuyal labourers

°n completition of their work for which they were engaged, )

- _ their services automaticélly Came to an end, The respondents

'-.IF_“-‘_‘:II
n o )\ i

under the provisions of the Industrial Disputes Act,  Since

AR
-

NO sanctioned post 'is in €xlstence, we think that it would notf:
be advisable to direct regulerisation of the epplicants
against reguler posts, More so, since admittedly, fhé
applicants on the basig °f their number of days of working
do not fulfil the eligibility for regularisation lays down

in Annexure CAlL and CA2 to the counter affidavit,

34, On a conspectus of the discyssion hereinaboue,

APt

the O.As are devoigd Of merit, The Pleas raised on behalf

©f the applicants has been held by us to be untenable, The
O.As are accordingly dismgsed, The parties shall bear their
oﬁn costs. Such of the dpplicants whose sérvices came to
én end on completion 0f the work of the project for which
they have been engaged but by reason of the interim order

-5 they hgve been alloweq to continue will have no right to
continue, The interim order was subject to the decision of

the 0.4 and since the U.As are being dismissed, the interim

Sl i

order if any, stands vacated. Copy of this common judgment

shall be placed on the file of each of the 0.,As which have

i

been clubbed together and haye been disposed of by this

common judgmenttn _

e " e ——

( Ko MUTHUKUMAR
MEMBER(A)
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